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19.10.2020   Mr. Akshat Singh, Advocate representing the Appellant in 

‘Company Appeal (AT) (Insolvency) No. 641 of 2020’ submits that he has 

instructions to withdraw the appeal.  I.A. No. 2525 of 2020 has been moved in 

this regard.  It is submitted that the Appellant wishes to withdraw the appeal 

which has been preferred against the approval of ‘resolution plan’.  In view of the 

prayer ‘Company Appeal (AT) (Insolvency) No. 641 of 2020’ stands dismissed 

as withdrawn. 

 ‘Company Appeal (AT) (Insolvency) No. 417 of 2020 and other 

connected appeals’ be delinked from this appeal and be posted on 12th 

November, 2020, the date which is already fixed.   
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